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as to the millions, who have fled from
areign of terror to take icmpoimy refuge
here.

All this imposes on us heavy obligations
and the need for stern national discipline.
We shall have to make many sacrifices. Our
factories and farms must produce more. Our
railways and our entire transport and commu-
nication system must work uninterruptedly.
. This is no time for any interplay of regional
or sectional interests. Everything must be
" subordinated to sustain our economic, social
and political fabric and to reinforce national
solidarity. 1 appeal to every cilizen, every
man, woman and child to be imbued with
the spirit of service and sacrifice of which,
1 know, this nation is capable.

SHRI SAMAR GUHA (Contai) : All the
opPosition leaders met the Speaker in the mor-
nming when we pressed for the admission of our
adjournment motion. The Speaker told us that
he would allow some discussion on the issue
of Bangla Desh. Then we were informed that
the Prime Minister would make a statement.
I want to know whether there will be a dis-
cussion on the basis of the statement.

MR. DEPUTY SPEAKER : You know the
rules. If youwant & discussion, and the
Speuker has agreed, you send a notice.

SHRI S. M. BANERIJEE (Kanpur) : He
said today or tomorrow.

SHRI P. K. DEO (Kalahandi) : The state-
ment may be circulated.

25.13 hrs,

STATUTORY RESOLUTION RE. PROC-
LAMATION IN RELATION TO THE
STATE OF MYSORE—Conid.

_ S wite wto W@ : wrtT SwrsAw
RERT, vy dq o ot Lofiegma wq €,
'fﬂiilrtrﬁﬁ AT R swedqd are
"&'iﬂwwtmrmim

JYAISTHA 3, 1893 (SAKA)

Mysore (Res.) 190

e ¢ AT Y ¥ Om ife e
4t | 9% & 7g T AT, AT ¥ ag -
fox sz Wy & @y A shafer <2z
¥ w¥ 3Ig SWemgA «g a7 99
& w0 AT @, Ag EH d|wr Arfgw )
agl qT ag S@1fza & w7 WrenE
fedmia & woor gom) afw dqe &
ug fedwin w) gu o fedwara w1 a=
O ¥ fag 91§ Fg7 arn wfgg ar
agt, 7g Ao g Far § | Fedwai o
A § 7% wTAGHAT A AT A1ATCH HT
maew #t Y qgfd W W ¢ 9w
qgfa 1 wew ag far o, o awg T
foar 7 A g% wRw § oF faa S
w9 &7y & Jre | dge ¥ g da
18 7Td M qgw NTE afew @rEA A
@ fear & 9% ag 27 A W
FATAAT JeGE F AL AT FHFLR &H
a1 @ war | wfww Sdda o AT O
¥ arz vt ag day o fe fafredt @w
Fwdy § ar ag 1 &) A arfes & war
f& & wo wwre o fufaed od §@ &
fore dare 4 § oy s fedwed &1
W gEEY T A% ST (Ao) H ¥, Ag
fafredt fadr, wa¥ fag ax azey O
gamr awx fafaed sarar aga awa
qzfa g 1 &fea site o1 g @l w1
ater N § osgafe A ¥ Fw A
%, A TA-ATGAT § AU gaw w7
W g ¥uwgar ag § feoag war
gl fgy o @® fag a1 @A
gt arfge | af @ Ay qG gEr
sifer w2z dg dd daw fedweim
qug § STz v agt ovag & T
AT Rz ¥ madT Wt § 3g wdrc s £
Trid & anX ¥ 77 F a1 @ Fe gy
ag ¥aq EaRfee R ¥ Afew 1967
¥ o ¥ A% I ow faRd aw
w1k A Fow faw ot gk



191 Proclamation 1e

[3rre dYe 7]

¥TT 47T | TAF FIL ‘@Usy W qE
foar 2 :

“It may be recalled in this conncction
that there was a Bill in the last Parhament
which sought to lay down norms for the
selection of Governors, the idea being
that the Government should not have
unfettered disciction to indulge m brazen
polrtical jobbery It was felt that if the
appointmen{ could be formally ratthed
either by Parliament, or the leaders of all
political parties, the Government would
be more cautious in making such appoint-
ments, It will b2 interesting to sce whether
the present Government will 1evive that
Bill, or formally codify anv guidelines
for Governors which will camp Ity own
freedom of action At any rate, therc is
certainly a4 case fo1 appointing persons
with adnmumistrative cxpericnee as Gove-
rnors *
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* I 1% a sad expenrence in the districts that
everything comes to a standsull when a
Mmuste: visits the place, with the district
authonies wating on him throughout the
dwiation of the visit
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“‘Let democracy have a long holday and
e good admunisirator a long working day
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o gFIR A W I Ak @ §1
¥fpr areY oz A Re P oY TaAE
17 & ag w1aw &1 W F0 & fag My
2 | 3w ud ahler A AXE AR
gt 2 at g o wear @ fe oag
fedwzd &, ATATAN AIIAA ) NAT Y
Tk favg A1E F197 a9 947 99 & A%
g grar g wav F WA g T
w2 & fom s 937

It ard AgT F Ak A K TE
Frr & f ot 9w gt Gz w9
dt dz7 %1 ag Tmar =few fs #grasg
ST #gq7 a7 afaar aga fedy & 9=
721 & 1 wgow wdiga A fd ST
Favaamat g ag frod g
#Y qY7 AL , AL AT AW E 1 M@
T 7 wafs aadT w98t 8, ¥ W
7g T arfan fr wevew wiem A
foilé dq7 1 A9R § AT AEREG A
YT TE E A GEFT AUE  TY AW A
wfen aaifE a@) zar Fraw @ & A7
% T3 AT AT AgETE & AT A
78 agvare #1 q Aifg EFr AT fe
ZIFT T ATA AT ST IEN ¥ JUAT TG
frfr BT, a8 9% T8 &1 9 g9
F94 weR qA AMEE, FO fraw @
aifge fF v ) Rew ¥ g F @
ATE & ;e qAA gAY wEw Ao Ear
77 =ifgn | #% f& qew waw &%
THTE FT BT § 947 & a7 & HIT
dv dgz a7 afemarg w1 wwer @
TRV €T & qrt & T ) wAY AL
F1 art afaAarg o fawar § ) afz a8
I aft fax @ afasarg w1 gm
& ATTAT ) AT oTEF A A AYL AN
afaaaig &1 mrer ww w@r § AfeT o
q 59 & I o ME Ar-ada ag far



193 Proclamation re.
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15.20 hre.
[Sunr K, N. TIWARY in the Chair]

SHRI K. LAKKAPPA (TUMKUR) : Sir,
itis my privilege to commend the imposition
of President’s rule in Mysore after the
Government of Mysore headed by Mr. Viren-
dra Patil collapsed after the mud-term poll to
the Lok Sabha, There were inner contradic-
tions in  the Government, It was a discredited
and corrupt Government that was ruling
Mpyrore for a long time. The aspiration of the
people of Mysore to remove that Government
was fulfilled after the Lok Sabha mid-term
poll

I am very happy that the President’s rule
has becn tmposed in Mysore, but unfortuna-
tely, after that, certain things have been
happening there which are not good. The
Governor has made several attempts to see
that discredited politicians who arc followers
and henchmen of Mr, Nijalingappa and Mr.
Virendra Patil are appointed as Chairmen of
various corporations, ctc. I would like to bring
it to the notice of this House that the Gover-
nor is not expected to use his position in this
manner, taking advantage of President's rule.
He must know his limitations and he must
exercise his powers under the Constitution,
But this is an utter disgrace that cven after
the President's rule has been imposed
there, the Governor has made several attempis
to do such things in league with the discre-
dited politicians, who are the followers and
heachmen of Mr. Nijalingappa, during whose
Period so many irregularities and corrupt
Ppractices have taken place in Mysore. Again
this has been continuing there and the Central
(;mft'mment should take carc of the situation
there,
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The members of the dissolved Mysore Ass-
embly and the Members of Parliament from
Mysore have several times drawn the atten-
tion of this Government to the pitiable condi-
tion of Mysore, so far as devclopmental activi-
ties are concerned. Central assistance is so
meagre. I would like to take this opportunity
to urge on the Government (o see that the
various problems confronting Mysore are
solved. Regarding the border dispute between
Mabharashira and Mysore and Kerala and
Mysore, T submit that the recommendations
of the Mahajan Commission should be imple-
mented in folo,

The Cauvery river waler dispule is hanging
in the air and has not been settled. Mysore
is suffering without food. The problems of
Mysore have not been looked into in the
correct perspective, because all the while under
the leadership of Mr Nijalingappa and Mr.
Virendra Patil, they have helped only their
own districts and they encouraged regiona-
lism, casteism and communalism in Mysore.
Therefore, 1o obviate the difficulties of Mysore.
the river dispute should be settled. Also,
there arc more than 20 to 25 projects bending
before the Central Government for sanction.
1 hope and trust that the Irrigation Ministry
would look into this matter and sec that all
these projects are sanctioned.

I also demand that an enquiry should be
held against the Governor of Mysore regard-
ing the appointments made by him during
the President’s rule. 1also want that early
elections should be held in Mysore in view of
the peculiar situation developing there.
We will no longer tolerate President’s
Rule in Mysore State. So, we would urge on
this government that early elections should
be held, so fur as the Mysore legislature is
concerncd, I think the revision of the voters,
list has been completed or it is under progress.
Therefore, by October/November, which
would be a suitable period, elections should
be held.

SURIS. M. KRISHNA (Mandya) : Sir, I
weleome the promulgation of President's Rule
in Mysore State. With that will come to an
end the nightmarish rule by a coterie of politie
cians, whose prime and sole aim was the
perpetuation of an administration which was
corrupt and caste-oriented. It so happens that
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wherever Shri Dharma Vira goes, President’s
Rule follows him.

SHRI ATAL BIHARI VAJPAYEE (Gwa-
lior) : Dharma Chakra.

SHRI 8 M. KRISHNA : Yes, Dharma
Chakra and Dharma Vira go together. In the
circumstances that prevailed in Mysore in the
month of March there was not much of an
aliernative for the Governor. A government
which continued in power with manipulations
and manoeuvres could not last long, because
the times have changed. The people of Mysore
had given a verdict against Virendra Patil
Ministry for the last few years With the
cumulative effect of the recent general elec-
tions, the davs of the Patil Ministry were
numbered. But even the bitter critics of Shri
Virendra Patil and Shri Nijalingappa did not
expett that this Ministry would collapse so
soon and so quickly.

Let me remind the House that not long ago
35 members of the State Legislature had pre-
sented memorandum to the Prime Minister,
urging her to initiate a series of inquiries and
investigations into many irregularities commi-
tted by Shri Virendra Patil and his henchmen.
When 35 elected representatives of the people
present a memorandum to the government, I
think it is the bounded duty of the govern-
ment to initiate a judicial probe. Even now it
is not too late. We know very many instances
where the government succeeding the onc that
has fallen has initiated judicial inquiries into
the various irrcgularities committed by the
Ministers during their tcnure of office. 1 feel
that it is only fit and proper that the charge-
sheet has got to be looked into by an indepen-
dent agency. No useful purpose would be
served by cntrusting the whole matter to the
Vigilance Commissioner of the Statc, because
that would be onlya limited inquiry. What
the legislalors have urged upon the Prime
Minister and the Government of India isa
Kairon type of inquiry into the maladminisira-
tion of Mysore State.

My hon fricnd, Shri Lakhappa. has drawn
the attention of the Tiouse to some of the
happenings afier the advent of Governor’s rule
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in Mysore State. When the people have given
their verdict and have thrown out Shri
Virendra Patil’s government, it does not befit
the Governor to nominate ex-ministers to
head the new corporations that have been
founded in Mysorc State. To quote a few
instances, a former Minster of State has been
nominated to be the Chairman of the Fisheries
Development Corporation of Mysore; a former
Minister of State, who resigned along with
Shri Virendra Patil, has been nominated to
be the Chairman of the Forest Development
Corporation; and a former Minister has been
named to be the Chairman of the Mysore
State Development Corporation. I would like
to pose this question : Could not the Governor
find other suitable men to head these corpora-
tions than those who resigned office only
yesterday ?

These are some of the things which the
people of Mysore are asking the elected repre-
sentatives and, naturally, we as elected repre-
sentatives from Mysore have got m turn to
pose these questions to the Central Govern-
ment,

The Governor has also been taking very
many administrative decisions. Recently, the
working hours of the Government of Mysore
have been curtailed. The five-day week work-
ing formula has been promulgated in Mysore
State by the Governor. Representing the rural
areas in Mysore State, 1 know how difficult
it is for a man from a village to come up to
the district or taluka headquariers. We also
know that in Government offices delay has
been a matter of routine. If Government offices
are closed even on Saturdays, naturally, our
officers and Government employees would
work only for four days in the woek. They
start very late on Mondays, go on till Friday
and they are off on Saturdays and Sundays.

There has been great public criticism of
the actions of the Governor. 1 am not one of
those who are going to judge the actions of
the Governor from the way he has functioned
in the last onc month, but I would like to
caution the Governor that he has got 1o take
public sentiment also into his consideration,
has got to realise that this is only a stopgap
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or a transitory arrangement and, as Shri
Lakkappa has pointed out, has got to realise
the limitations within which he has to function.

There is no substitute for popular rule,
Popular rule might be good; it might be bad.
1t might be efficient or it might not be efTici-
ent. But, as wvolarics of democracy, we do
realisc that there is no substitute for a popu-
lar government. So, I urge upon the Central
Government and the Election Commission
that they should immediately go ahead with
elections in Mysorc State.

It is sairl that elections could not be held
till about November. The excuse given is that
the monsoon would still be prevalent in very
many areas, Coming as we do from Mysore
State we hnow that the monsoon does occur
in the months of June and July but by about
the middle of October the monsoon, for all
Practical purposes, would have ceased, We
learn from the Election Commissioner that
the revision of electoral rolls has started and
will probably be over in a month or two.
Therefore, by the first week or the middle of
October ciections have got to be heldin
Mysore State so 1hat by the end of October a
popular government could be established in
Mysore State and the people could have con-
fidence that at long last a really popular elec-
ted government will be in power.

Shri Lakkappa has also mentioned some of
the projects that are pending with the Central
Government, Mysore State has, no doubt, been
the recipient of some of the Centrally sponso-
red industries- But as compared to the Central
aid given to other States in the Union, Mysore
State's quota falls far short of it. Simply beca-
use the Indian Telephones Industry, the Hindu-
sh_ln Aircraft Limited, the Bhafat Electricals
Limited and the Hindustan Machines Tools,
all these industries, are located in and around
Bmlom, av impression is sought to be crea-
ted in the country thatall Central industries
are being located in and around Bangalore,
If you compare the Central assistance given to
any other State, you will find that the Central
assistances to Mysofe State falls far short of
it. So, I make out a case on behalf of the
Mysore State that more Central assistance has
:“;;:dbe given to Mysore which is very much
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Again, let me make a passing reference to
the river water dispute. The percentage of
irrigation in Mysore is hardly 8 per cent as
compared to 38 per cent in Andhra, 32 per
cent in Tamil Nadu and about 30 per cent in
Maharashira. But in the case of Mysore it is
only 8 percent. In the Cauvery basin, the
Mysore Siate has brought under irrigation
about 2 lakh acres of land as compared to 14
lakh acres of land by the Government of
Tamil Nadu, The river Ciuvery takes birth in
the Mysorc State. Naturally, we have got to
urge upon the Central Government for clearas
nce of some of our projects which have been
pending for quite sometime.

At times, when I was sitting on that side,
I have been a very bitter critic of the present
Minister of Irrigation. 1 had also declared that
s0 long as he continuss to head that Ministry,
1 am afraid, the Mysore State may not get its
due. Since then, much water has flowed under
the bridge and I have come to this side and the
same Minister continues as the Minister of
Irrigation. Either Dr. K. L. Rao has become
wiser or [ have become wiser. 1 hope, in the
next few months, Dr. Rao would make up his
mind to give Central clcarance, even under
the 1924 Agreement, to some of our very vital
projects like Hemavati Project which caters to
the needs of chronically drought-stricken areas
of Mysore State, Hasan, Mandia and Mysore
districts, All these 8reas have been named by
the Planning Commission as backward areas
and these areas will have to be given greater
assisidnce.

I urge upon the Central Government to
give clearance to soms of these projects with-
out any more delay because the delay has
already cost us very much, We have taken up
the Hemavati Project. No Central assistance
has been given to us and the State’s Resources
are not adequate to meet the commitments or
the Hemavati Project. I again urge upon the
Central Government and the Prime Minister
in particular that the people have shown their
affection for the Prime Minister and they have
all their hopes that the Prime Miaister will be
the deliverer of goods so far as Mysore State
is concerned. By one stroke, they have got rid
of the Virendra Patil Government and streng-
thengd the hands of the Prime Minister. It is
yery necessary that the Prime Minister should
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teciprocate the good will that the peaple of
Mysore have shown to her, and the ounimum
that she could do 1s to provide Central assis=
tance and their clearance Lo the Hemavati Pro-
Jject. I am sure that the Jlouse will appieciate
Mysore's case in this 1egard.

Before 1 conclude, let me caution once
again that the CGovernor has got to take note
of the change of times. He has to take note of
the change in the mood of the people of
Mysore. Jfe has also got to take note of the
constitutional limitations that have becn put
on the Governor. After all, he is not an
clected Governor, Ile 15 nominated by the
President. Now, the Governor has taken upon
himself 1o rule the Mysore State without the
aid of advisers. If he had asked for the advisers,
probably, the Iome Ministry would have sent
some senior civil servants from Delhi to advise
and assist the Governor. But the Governor
himself who was a civil servant of guite a good
reputation feels that he is big enough to man
the entire administration singlehanded. | hope,
the Governor will scripusly look into some
of the questions we have raived.

With thesc words, 1 whole-heartedly support
the promulgation of the President’s Rule in
Mysore State and | only hope that during the
Governor's regime. the administration will get
toned up. the administration will get geared
up, to take upon the gigantic tasks that lie
ahead of the people of Mysore State.

SHRI M. K. KRISHNAN (Ponnani) : *Sir,
1 take this opportunuty, and I think 1t is
my Privilege, to spcak In my own mother
tongue—Malayalam.

« Sir, the Resolution that has been intro-
duced here is that this House should approve
the Proclamation made by the president on
27th March 1aking over the admunistration of
Mysore Stute. Taking patt in this debate my
hon, friend Shri Arnshpa said that wherever
Shri Dhurma Vira goes, he is followed by
president’s Rule and that is why Mysore has
been faced with this unfortunate situation.
After the Indian Constitution came into
existence we have had several general clec-
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tions and if we examine those elections, not
in detai] but even in a gencral way, we will
find that from the first general clections in
1952 10 the clections held in 1971, Article
356 of the Constitution has been made use of
by the Ruling Paity to topple those govern-
menis in States which were formed by partics
other than the Ruling Party at the Centre.

After the gencral elections in 1952 this
Article was used in PEPSU for the first time.
Shri Dharma Viri was not the Governor
there. Afier 1952 jt was used in the State of
Travancore-Cochin. There also Shri Dharma
Vira was not there. Afier that, in all elections,
especially after the clections in 1967, in the
States where non-Congress Governments came
into power this Article was used to topple
those Governments, In  all those States, Shri
Dharma Vira was not there, After the 1967
elections in several States, governments
belonging to partics other than the Congress
came into powci. In all those States this
Article 356 was used 1o bring in President’s
Rule, Today, Bihar and Gujarat are also
passing through u similar situation.

Therefore, the use of article 356, as far
as our country is concerncd, has been resorted
to only as a result of the policy followed by
the Ruling Party not 1o allow [any other
parly to come into power. This is the first
puint 1 want to make and this is what [ want
to tell Shri Krishna also.

When the Mysore Budget was discussed
in the previous $ession of this House, I had
the opporiunity of making certain comments,
I want to repeat them now. The Ruling Party
does not want any other party to be in power
in any State and if there is any State where
any other party is in power, the Ruling Party
at the Centre does everything to topple it.
After the 1967 clections, as 1 said before, in
many States non-Congress Governments came
into power either as UF governments or in
any other form. The policy of the Ruling
Party has changed mow, The Ruling Party
makes members defect from the State Govern-
ments and thus makes them to have only &

*The original speeen was delivered in Malayalam.
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minority support. Mysore is an example of
that.

What happened in Mysore ? In Mysore
the Government was of the Congress (O).
Some Members fof Congress (0) were made
to defect to Congress (R) and thus it became
a minority government. The defectors were
promised that a new government would be
formed by Congress (R). Wisely Shri Virendra
Patil, said that becausc the'’majority was on
his side he had the right o form another
Government and those who defected from his
party should go back to give him support.
When this was done he said that he did not
want to form a Government and advised the
Governor to dissolve the assembly and order
fresh election.

Sir, to prevent defection why is it that
the Government is not thinking of bringing
a legislation ¥ Those who dcfect should be
made to resign their seats and face the elec-
torate again. If such a legislation is brought
then only we will be able to stop defection,
We have made this suggestion on earlicr
occasions also but the Ruling Party is not
preparcd to bring such a legislation. Only
when they are prepared to bring such a
legislation tHe clected governments in States
will be able to function properly. I emphasise
that my party is of the view that such a legis-
lation should be brought in immediately, With
these words, Sir, I couclude my speech.

SHRI BALATHANDAYUTHAM (Coimb-
atore) : Mr. Chairman, Sir nobody need shed
a tear over the fall of the Virendra Patil
Government in Mysore. It was in conformity
with the mandate of the people Still as my hon.
friend Shri Krishnan has said, President’s rule
of Governor's raj cannot be a substitute for a
popular government, however inefficient and
however unpopular the lutter may be, Sol
would like to stress this point that since they
are taking over the government there, the
Central Government should give an assurance
along with this taking over that clections will
be held soon, and they should givea firm
dead-line so that the tendency to continue
the Governor's rule would be avoided.

. If wo take Mysore particularly, I feel that
Popular government could have been there
if the alternative had been explored and the
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lack of unity which was manifested had been
oveércome.

1 am afraid, after the Delhi Corporation
clections, the tendency to postpone clections
may be there. So 1 would like Parliament to
have an assurance from Government that
clections will be held in the near future with-
out undue delay. As Shri Lakkappa said.
everything is ready; the electoral rolls are
ready, and there is no reason why the elec-
tions should be postponed.

Secondly, it was urged thata settlement
of the Kavery waters dispute should not be
postponced. [ suppose they do not mean to say
that unitaterally the impetuous Governor
should go ahead with the construction of the
Hamavati dam. All the parties in Mpsore
may support Shri Dhiarma Vira on this. But it
should be a settlement of the disputc as
between Mysore and Tamil Nadu by discus-
sion, and not in the interest of onec as against
the other. Since there is mno popular
government in Mysore now, a setilement of
the' dispute need not be postponed. The Gover-
nor’s rule should not be trotted out asan
excusc for dragging on this disputc. In spite
of Governor’s rule, the Centre can effectively
intervene and help sett]e jt.

So stressing these two points, that elections
must be held without undug) delay and an
assurance should be given to that effect, and
that the Kavery waters dispute should not be
dragged on but settled as quickly as possible
in spite of President’s rule, I support the
Resolution as the Virendra Patil Govern-
ment could not continue.

SHRI K. C. PANT : I am thankful to the
hon. members who parlicipated in the debate
and for the support they have given to the
Resolution, 1 had the privilege of moving
carlier.

My hon. friend who spoke last, in Mala-
yalam, alone of all the speakers seemed to
have ignored the realities of the situation that
existed in March in Mysore. 1f he had gone
over the facts carefully—and 1 had recapitu-
lated them in my opening statement today—he
would haveseen that there was hardly any
alternative, as Shri Krishna said, to the
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issuec  of the Presidential  Proclamation
under Art. 356 of the Constitution, in relation
to the State of Mysore. | neud hardly go over
the fucts which | placed before the House in
my opching sfatenent; [ can only say
that the Governor, after satisfying himsclf
that a Gowernnient could not be formed,
recommended that the President do  issue
a Proclamation, and that recommendation
was accepled.

Shri Balathandayutham rcferred to the
Kavery waters dispute with some feding. He
alluded to the possibility of another govern-
ment being fornied, if only further eaplora-
tions had been held. I do not at all want even
by implication to question the judgement of
the Governor. We accepted it. But f the
Housce will rccall the situation that existed
then, the only possible Government that could
have been formed was of vur party; there was
very hitle possibilny of any opposition party
being able to form a government. If at all a
government was not formed and further
explorations were not held, it was not to deny
an opposition party the chance to form the
government; if at all anyone was denicd this
chance, it was our party. | think that, in the
context of what has been said in the House
today and in the past about the nced to take
some action to dicournge defections, it was
a healthy thing that was done and it was the
right thing that was done.

Many Members have referred to the need
to bring forward a law about defections,
Members of the IHouse who were in the
previous Lok Sabha will reczll that a Commi-
ttee which had been set up (o go into this

* guesiion made certain recommendations and
a Bilt was drafted on the basis of the consens
sus which was evolved in the Committee,
and this draft Bill was discussed with the
leaders of the opposition by the Prime Mini-
ster. After that, the leaders of the opposition
were tequested 1o let us have their specific
and concrete suggestions in regard to the
Defections Bill. We have becn issuing remin-
dets to the opposition leaders so that all of
thetn may reply and give us the benefit of
their suggestions. Some of them bave replicd,
but'not 4il of thum, and that is the position
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at the mominent. We have not received replies
from all of them, we have scnt them remind-
ers and we hope that it will be possible for
us 1o have a consensus on this Defections Bill
and to bring forward a Bill as ecarly as
possible, We would like to do so. That is why
we hadd discussions even before the elections
in the matter at the level of the Prime Mini-
ster, bul since at that particular meeting
thare were differences of opinion and further
suggestions weie promiscd, we thought it
proper lo await those suggestions from the
leaders of the opposition.

Then there was a reference by Shri Bade
to certain guidelines or norms that were cvo~
Ived after the 1967 General Elections for the
Governors i the discharge of their discretion-
ary functions. Th: Houwe will recall that the
then Home Minister Shri Chavan had consu-
lzed live leading Jurists of the country and
he Jarer huid  discussions with the jeaders of
the opposttion, leaders of various political
parties, on the result of his consultations with
the jurists and there appears to have been a
certain measure of agreement at their meeting
and three points of concensus emerged at that
mecling.

SHRI P. K, DEO (Kalahandi) : What are
those three ?

SHRI K. C. PANT : You know them,
they have come before the House in the past.

Befure commending these partizular poiats
to the Governors, the Government wrote to
the leaders of the opposition and sought their
consent in this matter. Despitc many remind-
ers, réplies from only a few leaders have been
received, and inspite of this, the points of
concensus have been conveyed by us to the
Governors and the points which were men-
tioned by the jurists have been brought to
their notice:

On the other issues like the water dispute,
boundary dispute and so on, 1 hope the House
will agree with me that this is hardiy the occe
asion to go into these very complex issues.
I would only like to say that 1 hope that
these disputes are resolved in a spirit of amity
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and co-operation and that, whether it is the
Maharashtra-Mysore disrute or the water
dispute, we, that is our Government here,
will be very happy to find solutions emcrging
which would bring satisfaction to all concer-
ned. It is not a question, as one Member put
it. of our taking advantage of these disputes.
The Centre is only interesied in trying to
find an amicablc solution to these diSputcs
and it is only when the parties cannot come
to a settlement amongst themseives that we
try to help out in arriving at solutions.

Two or three Mcmbers referred to the
fact that we should have early elections, We
would like to have as carly an election as we
can, We arc never interested in extending the
President’s rinle, and we do hold clections in
all the States where President's rule is prom-
ulgated as early as the circumstances permit.
Shri 8. M. Krishna said that we should have
an immediate ¢lecltion, but then he himself
went on to say that thec monsoons would end
in mid-October, and suggestd that we should
have the clections then. Even if the process
isstarted today, it takes six-wecks to two
months in order to actually hold the clections.
Therefore, all these factors have to be kept
in mind in deciding upon a particular date.

I have already suid in my opening state-
ment that the Election Commission is revising
therolls. The House is aware that in many
arcas in the country I cannot speak for all-
the 10lls were defective daring the last clec-
tions and most of us are awarc that the rolls
were defective and this has been brought to
the Election Commission’s notice by various
persons concerned, and thercfore, they are
1rying to sevise the electoral rolls, in other
States including Mysore, and this revision is
cxpected to be completed in October this
year, and steps will be taken to hold fresh
clections to the Legislative Assemblics of the
States on the basis of the revised rolls. It is
only this factor that will have to be taken
into account. Subjcct to this, we are of cou-
rie as interested as any hon. Member of this
house in seeing that the elections arc held
there as carly as possible,

4 Sif, certnin refirences were made to the
evelopment of Mysore. Shri §. M. Krishna
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referred to the fact that he used to criticise
Dr. Rao when he sat opposite, but now that
he has come over (o this side, he seex it ina
ncw light. Both Shri Krishna and Shri Lakk-
appa perform a dual function which suits
Shri Lakkappa particularly when there is no
opposition Member from the State of My=-
sore. Thercfore these friends in our party
have 10 perform a duat function and itis in
recognition of this dual function that 1 app-
reciate their references to the developmental
nceds of Mysore.

Sir. Mysore isa beautiful State witha
great deal of potential for development. I
would only hope that during the President’s
rule, it will be our lot to assist the State in
its development and to be effective in how-
ever small 4 measurc to promote the welfare
and the well-being of the pcople of Mysore.

MR. CHAIRMAN : The question is :

**That this 1louse approves the Proclama-
tion issued by the President on the 27th
March, 1971, under article 356 of the
Constitution in relation fo the State of
Mysore.”

The motion was adopled,

x€.0 hrs.

MOTION RE : ANNUAL REPORT OF
UNIVERSITY GRANTS COMMI-
SSION FOR 1968-62

SHIKSHA AUR SAMAJ KALYAN MAN-
TRALAYA MEN UP-MANTRI (SHRID. P,
YADAVA) : Mr, Chairman, Sir, 1 beg to
move :

““That the Annual Report of the University
Grants Commission for the year 196869,
laid on the Table of the House on the 15th
May, 1970, be taken into consideration.”

Though the report was laid on the table of
the House nearly twelve months ago, it was
not found possible to have it discussed earlier
for want of time.



